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The Hon'ole Mr, J.#¥. Sharma, Membar {3}

\ e
The Hon'ble Mr. B.K. Singh, flembsr (A)
shri Ashak hdeF
S5on af Shri ther banﬂ,
Villags & PeJ. qquJAa,
Dalhi. . «ee Applizant
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1. Lt. Covernor of Delhi through
The Chief S .cretuary,
Delhi Administretiony
Delhi.
1
Zo Commissioner of Policas,
Delhi Police Hoadguarters,
MsJ Builcing, IF Istate,
be Depdty Commissionsr of Holi.s,
Srd Bne UAF Now Pnlice Linzs, .
Kingzway Camp, Delhii © "ees. Raespandznts

(By Advocatefrs. dunish Ahlawat)
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Hon'ole Mre J.P, Shurma, Mambsr (J)

Tha applicant has Fiied this application gn.27.1.89
aggriazve=d by his non selectinon to the post of Lanstabls
in Velhi police uHiCH h2 undartook with Roll No. 13991
’ prayz:d for the orsnt

af the relisf and th.t ho may be declared passed iniselection

and appointsd in the Delhi Police from the d:ite the .

sthér candidates have bezen apoplrinted with all Con58quential
bensfits,

2. The applicanf has further got thsz appnlication
amended praying for addition . of ground T in para 5

taking the stand that most of the candidates with

Rall Nos. 1, 568, 26871 and 33997 alanguith sthers who

are not suitatls and fit have bsen appointed.

o.oozi




5. None appears for ths

S%

h
3, The respondents in thaifAraply hauénﬂ@posedhthe
Qrant<of . the reliefS gf the ground that the applicant
has qualified in the physical endurance test, writtan
test but he Coulg not méke_in final grade after interviay
hecauss the cut.off ma:k; for succaessful candidst es in

the test was fixed #t 50% and zbove and the applizant

.

could nol securs 53% marks and only obtzinad in the

agcregate 464 marks as such he could not be given appolnt-
ment . The respondents have also in sera 4 given ths

remarks obtained - by: applicant in physical test 13/30

in written test 29/40 and in interview 43/37

[y

G The applicant has also filed the rajoinder and

statzd that he has Jone well in examination as sell as

in the intervisw and therec appears sameti.ing fishy in

the mat.er.

—

pplicant. HWe have heard

6]

the learnsd counssl for the resnondents Mrs. Avnish

#hlaswat and gone through ths aleadincs of the applicant.

(W]

Mersly asseitihg’* nd alleging that a persons has

dons betﬁbr perFQrmance in.a selectiaon cannot be taken
td‘ba a csnuincing admissionle fact &f tha performance

done by such a person in the selsction. If this percsptioan

is taken into accaunt then svery failure wil) be defended

by making certain one pretext or the othzr and thera will

be no . material:: withoo “y the respondents to judge such
tasas. The matter of sel

sction as with other examination

a system has to be belisved and confidsnce has tn be

n

repised that what is bsing daome by the authoritics at

<

their level is fair, impartial and just. Instancos may

o

¢ thers where certein irregularitiessmway :vcecur: .in  the

ths System .. .. . but they ars rerest of rars cases.

1i 1414 substantiate as to hou
In any case ths applicant could not substantiatz as t




7

(g

he -hag done 2eticr perfaormance amd was expecting more

¥ -

msrks then awarded to him. In view of this uhsn the
respondenits have zlesrly givsn out the whole piCﬁJre in
their counter to ths éxtent of showing the marks of the
applizant 1t was opsn to the applicant to have those
anNswar biaks at thﬁ reglevant timeg scalsd at the =nd of
the réspondenta bylma<ing.a rspr=sentation to them.

He has come Lo the Triounal mich aftsruwards in 188%,
6. Wz do nat find any suostance in the grournds taken t;

Scrape the selsctian undartaken by the respondents.

Tha averments in the applization is &8lso thaicéertains less

.

qualified pesrsons orf ithose who are unfit huas bsen given

<

sppointmznt cannot be accup.cd. | Moy susbstantial

ara3f thereof tb the 2xtent of conviction.has been nlaced
Certain amount. of crzdibility has to be respossd in the

réspondents when they discharge thzir oublic duty

particulacly in an enrolment/recruitment of the members

7 In viay aof the zbove facts and circumstances

~

w2 da not find any reason to interfore uith the selzction
and the applicention is £atally devoid of merit and is

dismissed.

G (3J.P. Shama)
fizm Member{J)

#Mittal®




